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आदेश/O R D E R 
 

 
 

PER RAJPAL YADAV, JUDICIAL MEMBER: 
 
  

 

 This appeal by the assessee is directed against the order of the learned 

Commissioner of Income-Tax (Exemptions), Ahmedabad dated 27.07.2017 

rejecting the application filed by the assessee for registration of the Trust 

u/s 12AA of the Income-tax Act, 1961.  

 

2.  None appeared on behalf of the appellant-assessee when the case 

was called out for hearing and no adjournment application was filed. Notice 

of hearing was sent through the Departmental Representative fixing the 

date of hearing on 23.08.2019.  The Departmental Representative has filed a 

letter from the Income Tax Officer (Exemptions), Bhavnagar dated 

04.07.2019 stating that the said notice was served upon the assessee on 

04.07.2019. This shows that the assessee is not interested in pursuing with its 

appeal.    Therefore, in view of the decision of Hon'ble Madhya Pradesh 
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High Court in the case of Estate of Late Tukojirao Holka vs. CWT (1997) 223 

ITR 480 (M.P.) and the decision of Hon'ble Delhi Tribunal in the case of CIT 

vs. Multiplan India (Pvt.) Ltd.,  38 ITD 320 (Delhi), we dismiss the appeal of 

the assessee in limine. 
 

3. The assessee may, if so advised, file an application before this 

Tribunal for restoration of its appeal and hearing on merits by showing 

reasonable cause for not appearing before the Tribunal on the date of 

hearing.  The Bench, if so satisfied, may recall its order and restore the 

appeal to its original number for hearing on merits.   
 

4. In the result, the appeal of the assessee is dismissed in limine.   

 

 

Order pronounced in the Court on 15th October, 2019 at Ahmedabad. 
 
 

 

                     Sd/-                                                                    Sd/- 

 
       (AMARJIT SINGH) 
ACCOUNTANT MEMBER 

                (RAJPAL YADAV) 
                JUDICIAL MEMBER 

Ahmedabad;       Dated 15/10/2019                                               
 

Biju T., Sr.PS 
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